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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Appeal No. 14/2025
(I.A. No. 107/2025 & I.A. No. 106/2025)

M/s Sumit Knit Fab
....... Appellant

Versus

Punjab Pollution Control Board & Ors.

...... Respondent(s)

Short reply by way of affidavit of Er. Kanwaldeep Kaur,
Environmental Engineer, Regional Office-1, Ludhiana on behalf of respondent

Punjab Pollution Control Board.

I. the above-named deponent. do hereby, solemnly affirm and state as

under:

RESPECTFULLY SHOWETH

1. That briefly submitted, the appellant M/s Sumit Knit Fab has filed an
appeal under section 18(1) read with sections 14, 15, 16 & 17 of the
National Green Tribunal Act, 2010 before this Hon'ble Tribunal thereby
challenging the order dated 05.12.2024 passed by Punjab Pollution
Control Board (PPCB) whereby Environment Compensation (EC) of Rs.
91,55,000/- has been imposed upon the aﬁajllant.

gl/



That the Counsel for the appellant has made submissions before this
Hon'ble Tribunal that the current appeal has been filed on the same facts
and grounds on which carlier order was passed by PPCB which is subject
matter of challenge in Appeal No. 37/2024 (heard on 15.01.2025). It is
relevant to mention here that the appellant has challenged the order dated
24.07.2024 passed by Punjab Pollution Control Board imposing
Environmental Compensation of Rs. 6,42,25,000/- on the appellant for

operating the unit from 2005-2019 without valid permissions.

That the Counsel for the appellant has made further submission that in
response to the show-cause-notice, two replies were filed but have not
been considered by the Board while passing the impugned order whereby
Environment Compensation (EC) of Rs. 91,55,000/- has been imposed. It

was alleged that there was no proper opportunity of hearing in the matter.

That after consideration of the matter the Hon'ble Tribunal was pleased to
pass an order dated 19.02.2025 directing the respondent Punjab Pollution
Control Board to file reply in the case and to produce the original record

leading to the passing of the impugned order.

That the deponent is working as Environmental Engineer in Punjab
Pollution Control Board and is posted in the Regional Office-1 of the
Board at Ludhiana. The deponent is well conversant with the facts of the
case and is competent and authorized to swear and file the present reply
by way of affidavit on behalf of the respondent Punjab Pollution Control

Board.

That keeping in view the facts and circumstances of the case as well as the
contents of the application, a short reply by way of affidavit of the
deponent is being filed before this Hon'ble Tribunal mentioning therein
the relevant facts of the case. However, the deponent undertakes to file a
detailed reply, if there is any direction of the Hon'ble Tribunal in this
regard. The relevant facts of the case maypkindly be read in the following
paragraphs. Qi,/

7
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That briefly submitted the appellant namely M/s Sumit Knit Fab situated
at B-3, Industrial Area-A (Extension), Ludhiana is a small-scale red
category unit engaged in the process of dyeing and washing of garments.
In the month of January 2019, a complaint regarding illegal operation of
the appellant unit was received in the office of the Board at Ludhiana. To
verify the facts of the complaint, the site of appellant unit was visited by
officers of the Punjab Pollution Control Board on 03.01.2019 and it was
observed that the appellant industry was operating without the consents to
operate of the Board under the Water (Prevention and Control of Pollution)
Act, 1974. Though the ETP was in existence but untreated effluent was
being discharged into sewer and the ETP was found not in operational
condition. The efﬂuént samples were collected by the visiting officers
during the visit on 03.01.2019 and as per analysis report, various
parameters were found beyond the limits prescribed by the Board [BOD-
122 against 30 mg/l, TSS- 129 against 100 mg/l, COD-384 against 250
mg/l]. The visiting officers have prepared datasheet for collection of
samples during the visit on 03.01.2019 and the same was signed by the Sh.
Rishi Jethi, proprietor of the appellant industry in token of its correctness.
A copy of datasheet dated 03.01.2019 is enclosed as Annexure-A and the

water analysis report dated 10.01.2019 is enclosed as Annexure-B.

That keeping in view the grave violations, the directions u/s 33-A of the
Water (Prevention & Control of Pollution) Act, 1974 and under section
31-A of the Air (Prevention & Control of Pollution) Act, 1981 were issued
to the appellant industry vide letter no. 634-35 dated 28.01.2019 and letter
no. 636-37 dated 28.01.2019 respectively. A copy of letter no. 634-35
dated 28.01.2019 is enclosed as Annexure-C and copy of letter no. 636-
37 dated 28.01.2019 is enclosed as Annexure-D. Simultaneously,
directions under the said Acts were issued vide letter no. 638-41 dated
28.01.2019 to the Punjab State Power Corporation Ltd (PSPCL)
authorities for disconnection of electric su;gi);of the unit. A copy of letter




10.

11

12.

no. 638-641 dated 28.01.2019 is enclosed as Annexure-E. In compliance
to above directions, the electric connection of the industry was

disconnected by the PSPCL authorities.

That in reply to the directions issued by the Board as explained herein
above, the appellant has submitted a request (received on 22.04.2019) for
restoration of the electric supply mentioning that the industry has now
installed new ETP consisting of the components as mentioned in the
request letter. A copy of request letter (received on 22.04.2019) is enclosed

as Annexure-F.

That the request letter of the appellant (received on 22.04.2019) was
considered and the industry was granted consent to operate under the
Water (Prevention and Control of Pollution) Act, 1974 and the Air
(Prevention and Control of Pollution) Act, 1981 on 13.05.2019, both valid
upto 12.11.2019 and the electric connection of the appellant industry was
restored on temporary basis. A copy of consent to operate letter dated
13.05.2019 under the Water (Prevention and Control of Pollution) Act,
1974 and the Air (Prevention and Control of Pollution) Act, 1981 is

enclosed as Annexure-G.

That the consents to operate of the appellant industry were renewed by the
Board under the Water (Prevention and Control of Pollution) Act, 1974
and the Air (Prevention and Control of Pollution) Act, 1981 on 03.03.2020
both valid upto 12.05.2020. A copy of the consents renewed by the Board

1s enclosed as Annexure-H.

That thereafter a complaint was received from the office of Monitoring
Committee (constituted by the Hon'ble National Green Tribunal) vide
letter no. CMC/2020/981 dated 20.08.2020 to the effect that the appellant
industry is doing the business of dyeing since the year 2005. The complaint
was verified and in accordance with the reply submitted by the Department
of Excise, Environmental Compensation of Rs. 6.42,25,000/- was imposed

on the appellant for operating the unit t‘rc&.’l{OOSQOIﬁ) without the valid
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permissions. The orders of the Board were challenged separately by the
appellant before the Hon'ble National Green Tribunal by way of filing
Appeal no. 37/2024. 1t is relevant to mention here that appeal no. 37/2024
has been decided by the Hon'ble National Green Tribunal by an order
dated 01.04.2025. The order passed by the Board has been set aside, but it
has been recorded in the order dated 01.04.2025 by the Hon'ble National
Green Tribunal that this order will not preclude the respondent Punjab
State Pollution Control Board from passing a fresh order after giving due
opportunity of hearing to the appellant and in accordance with Law
including compliance of Principles of Natural Justice and the observations
mentioned in the Judgment dated 01.04.2025. It is relevant to mention here
that the imposition of Environmental Compensation with effect from the
year 2005 to the year 2019 is a separate matter and is being dealt separately
in accordance with the mandate of the Order/Judgment dated 01.04.2025
of this Hon'ble Tribunal.

That reverting to the present case it is submitted that in the meanwhile Sh.
SL Verma has filed another complaint against M/s Sumit Knit Fab through
Sh. Sant Balbir Singh Seechewal MP pointing out the deficiencies. A
committee of officers was constituted by competent authority of the Board
to enquire the matter. The committee of officers has submitted the report.

Some observations have been raised in the report as mentioned below:-

i.  There is no account of 2026 KL. Whereas, the effluent may
either be directly disposed of after the ETP plant to MC sewer
without evaporation to save cost of energy involved in
evaporation.

ii.  There is possibility of unmetered water source from where
processing activities but is not accounted in records.

iii. RO is not functioning properly and efficiently and there arc

chances that the industry might be discharging its treated

effluent without reusing in the procxﬁ.\/



vi.

Vil.

viil.

1X.

X1.

X11.

14.  That in view of above facts, the appellant industry was issued notice u/s
33-A of the Water (Prevention and Control of Pollution) Act,1974 as well
as show cause notice for revocation of consent to operate under the Water

(Prevention and Control of Pollution) Act,1974 and revocation of

It is neither feasible not advisable to use treated effluent with
such a high TDS of around 1300 ppm for boiler feed or for
dyeing/washing process as it will affect the boiler
infrastructure as well as affect the quality of product being
manufactured by the industry.

The possibility of discharge of effluent through flexible pipe
from ETP or RO plant can't be ruled out.

The industry is not treating whole of the effluent through RO
plant and about 2026 KL of effluent was found unaccounted.
Hence, the quantities of RO reject will be much more as
compare to 658 Kl. as recorded by the industry.

The hazardous waste of cat. 33.1 were found scattered here &
there and no record was maintained.

The industry has not provided proper display board outside the
hazardous waste storage room as only a computerized paper is
pasted there.

The industry has failed to submit any record of bills or
documents to justify the regular and periodic maintenance of
RO plant. Further, no bill regarding change of membrane or
RO plant was produced.

The industry has not complied with the condition of consent
for providing automatic dosing arrangement for optimum
chemical / coagulants in its ETP instead of manual system.

It has been apprehended that domestic effluent of the industry
might be discharged into sewer through toilets.

The report of the committee is enclosed as Annexure-I

\Y
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authorization under the Hazardous and other Waste (Management and
Transboundary Movement) Rules, 2016 alongwith notice for imposition
of Environmental Compensation with an opportunity of hearing before
the Chairman of the Board on 25.04.2024. The hearing on 25.04.2024
before the Chairman of the Board was attended by Sh. Rishi Jethi,
Proprietor of M/s Sumit Knit Fab, Ludhiana, who submitted a written
reply. The reply was taken on record. He stated that he is sole proprietor
of the industry and started the industry in the year of 2019 for washing
and dyeing. Before starting the above said unit, got all Permissions/NOC
from the Punjab Pollution Control Board as well as all the necessary
concerned departments. The proprietor stated that Zero Liquid Discharge
Plant has been installed which 1s working regularly as per norms. In
response to the observations of the committee, he further stated that the
unaccounted water is used in backwash of UF filter & UF reject water.
There is no unmetered water source as only one tube well is installed
inside the premises of industry which is metered and record is maintained.
Both RO Plants are running and were running at the time of official visit.
The visiting team inspected the plant for 4-5 hours. The industry is using
total RO product water into process. The industry is involved in washing/
dyeing of garments, in which up to 2000 TDS water can be used for
process. They are not using RO product water in boiler. There is no such
flexible pipe inside industry premises. The industry is treating whole
water from ETP in UF and RO Plants. The unaccounted water as per
PPCB team, come back into equalization tank from UF Reject and Back
wash. The Record of hazardous waste category 33.1 is maintained and
sludge is dried in sludge drying trays. Now, the industry has provided the
proper display board outside the hazardous waste storage room. The
industry has not conducted any major maintenance / membrane
replacement. They are providing RO chemical purchase data for regular
running of plants. Automatic dosing in dyeing/washing effluent treatment

plant is not practically possﬁ%\e.’The proprietor further stated that the ETP
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is running satisfactorily as per testing report of various sample collected
by PPCB on regular intervals.

The report submitted by the visiting team was deliberated and
shortcomings and as well as non- compliances pointed out by team were
brought to the notice of proprictor of industry. The proprictor could not
explain low efficiency of RO plant and disposal of residue, if any
generated from MEE. The proprietor also could not explain as to how the
industry can recycle back High TDS RO plant permeate into its process.
In nut shell, it was observed that observations of the visiting team are in
order and industry is not operating its ZLD plant for which it was granted
consent by the Board.

After hearing the proprietor of the industry, officers of the Board
and perusing the report given by the committee of officers the Chairman
of the Board has taken certain decisions, the relevant of which are
mentioned below:

a) The consent to operate granted to the industry under the Water
(Prevention & Control of Pollution) Act,1974 and
authorization granted under the Hazardous and other Waste
(Management & Transboundary Movement) Rules, 2016 be
revoked.

b) The directions u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 be confirmed for closure of the industry
and disconnection of electric connection.

¢) All the D.G. sets existing in the premises of the industry be
sealed.

That in compliance of the decisions of hearing dated 25.04.2024, the
industry was issued directions u/s 33-A of the Water (Prevention &
Control of Pollution) Act, 1974 vide Board's letter no 2502-03 dated
29.04.2024 (Annexure-J) for its closure and directions were further issued
to PSPCL Authorities vide Board's letter no. 2504-05 dated 29.04.2024
(Annexure-K) for disconnection of electric supply available with the

industry. In compliance of aﬁi directions, the PSPCL Authorities had
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16.

7

18.

19.

disconnected the electric supply of the industry vide TDCO letter no.
104/11 dated 29.04 2024.The consent to operate granted to the industry
under the Water (Prevention & Control of Pollution) Act, 1974 was also

revoked by the Board.

That in order to verify the status, the industry was visited by the officer of
the Board on 29.04.2024 and the electric connection of the industry was
found disconnected in compliance to the directions issued by the
Competent Authority of the Board. The D.G set available with the industry
was sealed by the officer of the Board in the presence of the representative

of the industry.

That it is clear from the latest report of the committee of officers that the
Z1D system adopted by the industry suffers from various loopholes and
major violations have been reported in the functioning of the ZLD system
adopted by the industry. It is relevant to mention here that though the
request of the industry for temporary restoration of the electric supply was
considered by the Board for the period from 2019 to 2020 but considering
the fact that the industry was operating the same faulty ZLD system during
the said period of operation, the industry cannot escape liability from the
imposition of Environmental Compensation for the period of violation

from 26.04.2019 to 29.04.2024 on the basis of Polluter Pay's Principle.

That the above recorded facts confirm and establish the fact that the
appellant has operated the unit without any proper operation of ETP and
ZLD system. The discharge of untreated effluent into Buddha Nallah
ultimately reaches river Sutlej thereby contaminating the river water which
is being used by the public for drinking and bathing purpose. The activities
carried out by the appellant unit were illegal in nature and had contributed

towards damage to the environment.

It is pertinent to mention here that the Hon'ble Supreme Court of India has
considered the concept of Polluter Pay's Principle in Indian Council for

Enviro Legal Action and Others v/s Union of India and Others (1996)
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21

AD-

35CC 212, Vellore Citizens Welfare Forum v/s Union of India (1996) 5
SCC 647 and held that Polluter Pay's Principle is accepted principle and

part of environmental law of the country even without specific statute.

That facts mentioned and described herein above were sufficient for the
imposition of Environmental Compensation by invoking the Principle of
Polluter Pays and the industry has thus made itself liable for
Environmental Compensation under the Polluter Pay's Principle for the

period of violation from 26.04.2019 to 29.04.2024.

Thus, in view of the above recorded facts, the matter was considered for
imposition of Environmental Compensation for the period of violation
from 26.04.2019 to 29.04.2024 in accordance with the formula and
methodology evolved by the Central Pollution Control Board and adopted
by the Punjab Pollution Control Board. The amount of Environmental
Compensation for the period of violation from 26.04.2019 to 29.04.2024
(1831days) was calculated in accordance with the formula evolved by the
Central Pollution Control Board. The calculation of Environmental

Compensation amounting to Rs. 91,55.000/- is tabulated herein below:

EC | = [PIxXNxRxSxLF

PI = | 80 (Since project proponent is violating Water Act, 1974
& Air Act, 1981 and is red category industry)

N = | 1831 (Days calculated w.e.f 26.04.2019 to 29.04.2024
(Date of disconnection of electric supply),

R = | 100 (Since industry is Small Scale Red Category Industry,
hence, R factor has been taken as 100),

S = 1 0.5 (Since scale is small)

LF | = | 1.25 (Since the project proponent is located in city with

population less than 1 million)

EC | = | 80x1831 x 100 x 0.5 x1.25 = Rs. 91,55,000/-

%

911
=
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A copy of order no. 471 dated 05.12.2024 issued by the Board for the
imposition of Environmental Compensation upon the appellant is enclosed

as Annexure-L.,

It is, therefore, prayed that the appeal filed by the appellant may kindly

be dismissed.

Deponent

ek

Date: 924)/ 5'{,‘2@4' (Er. Kanwaldeep Kaur)

Environmental Engineer,
Punjab Pollution Control Board,
Place: Judhjons Regional Office-1, Ludhiana

(On behalf of Punjab Pollution Control
Board)

VERIFICATION:

Verified that the contents of paragraph 1 to 21 of the above short reply
by way of affidavit of the deponent are true and correct to my knowledge as derived
from the official record. No part of the above short reply affidavit is false and

nothing material has been kept concealed or suppressed therein.

Deponen!

Dot

Date: 7| d a3 2a” (Er. Kanwaldeep Kaur)
Environmental Engineer,

Punjab Pollution Control Board,
Place: OL"*A ko Regional Office-1, Ludhiana

% (On behalf of Punjab Pollution Control
Board)
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ANNEXURE-,Q,A|3

7

S# PUNJAB POLLUTION CONTROL BOARD

Regional Office-1, E-648-B, Phase-5, Focal Point, Ludhiana.
DETAILS OF BE SUPPLIED FOR THE COLLECTION OF SAMPLE

PART-A

Sumib End £

me & Address of the industry \'\\ A

w matenal used

Product

processes ivoived Qo BArt L -5 Yoo
M‘«*‘\"&.—-} W«‘G}

Give the name of the processes in
operation at the time of sampling

The number of wastewater
streams from different processes
along with discharge of each.

Quantity of industrial effluent discharge per
hour (in liters)/m’/day.

Is the discha;rge of industrial effluent
continubus _'on  intermittent and it
intermittent, date & time of its discharges

Is the quantity and quality of industrial

effiuent from different streams uniform
through out or not.

Present method of disposal of industrial
effluent.

Waorking hours

Closed day

Number of outlets through which industrial
effluent is discharged/carried outside the industry.

Name of the occupants/representative of the
industry with designation present at the time of

sampling.

Process not working at the time of sampling B
why?

Parameters 1o be analyzed.

Sample preserved for (tick)

L[N

Organic parameler (freezer below 1)
Metals (pH less Lthan 2 with HNO,)
Cyanide (pH above 10 with NaOH)

Oil & grease (separate 1 LL. sample glass
bottles & freeze)
Others
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514 ANNEXURE-B
: ‘Y INE A b b
E \_r—@“’\((ok/ \n;.—‘-’\‘“%\‘

== : = O
S 4 Punjab Pollution Control Board r

Zonal Laboratory, £-648-g, 2™ Floor, #a}.sam. /gt s,
Phase-5, Focal Point, Ludhiana. - g3 fg-1,2, 9,4

Sampl ater Analysis Report A 39
1. | Laboratory Sample no. E823) /i
ot ™ Zonal Lab /2018 3 L
2. | Name of Industry : &/ U~

T, fa
B-3, IndustrialArea-ﬁ'}r—:’t:.,...,.,u. '] -/-9 s ,f)/

o= U Ludhiana. 6\\
3. | Name of Sample Collecting Officer :

Er. AK.Kalsi, Senior Environmental Engineer,
Er. Om Parkash, Environmental Engineer

At m— . : Er. Jatinder Kumar, Asstt. Environmental Engineer
¥l Designation of Officer Authorizing Test: Environmental Engineer, RO-III, Ludhiana
’.‘_! 5. | Type of S‘ample : Grab
4 6. | Date & Time of Sample Collection : 03.01.2019 02.15 pm
7. | Date of Receiving/Commencement 03.01.2019
8. | Date of Completion 07.01.2019
9. | Point of Sample Collection Final outlet leading to main sewer
10, | Test Methods

As per relevant parts of 15:3025 & Methods of APHA

Results:

Sr. | Parameters Final outlet leading to main sewer
No. o
1 |pH 6.64

2 | Total Suspended Solids {mg/1) (ﬁ@) .

3. | Total Dissolved Solids (mg/l)’ : 1277

4. | Chemical Oxygen Demand (mg/l) ()

5. | Bio-chemical Oxygen Demand (mg/l) Qa7

6. | Oil & Grease (mg/l) 80~

7. | Phenolic Compound (mg/l) BDL

8. | Ammonical Nitrogen (mg/l) BDL

8. | Sodium Absorption Ratio 497 ~

10. | Total Chrome (mg/l) BDL
_11. | Sulphide {mg/1) BDL

“BOL means Below Method Detection Limit.

Sa‘rr’ile Analysed By %
q)t

Asstt. Scientific Officer,

{Incharge, Zonal u%
>
' 1
Ends. No. 216 ¢ : Dated_/0 /)21 a

A copy of the above is forwarded to the following for information and necessary action please along
with data sheet.
1. The Senior Environmental Engineer, Punjab Pollution Control Board, Zonal Office-l, Lsxdhiana.
L/l' The Environmental Engineer, Punjab Pollution Control Board, Regional Office-l, Ludhiana.

e
Asstt, s%m: Oﬂice‘{

ql“

¥

- rory. ! )
. eon cdsheant written nppmﬂl of!’lf& by v 5

a—s



ANNEXURE-

] T 1

Remorarnn Direchons

T
227 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-2672280 Website:- www.ppcb.gov.ln  emall:- ppcbzatldh@dmail com

No. Speed post/Regd. fiet i yDated ,/-'
To = gepn foid*-1,2,5,4
M/s Sumit Knit Fab, -
B-3, Industrial Area-A, ' fff o
hi
Ludhiana —;-Fr—*“? . }5 B ﬁ/
Sub: Directions u/s 33-A of the Water {(Prevention.& Confrol of ‘ llution)

Act, 1974 as amended In 1988. - N

Whereas, it is mandatory on the part of industry to obtain the 'consent to
- operate' of the Board to operate an outlet as required under the provisions of the Water

v {Prevention & Control of Pollution) Act, 1974 for discharge of effluent from its industrial

premises.

And whereas, it is also mandatory on the part of the industry to provide
adequate & appropriate effluent treatment facilities to bring down the concentration of
various pollutants in its effluent within the permissible limits prescribed by the Board,

And whereas, the Hon'ble Supreme Court of India, New Delhi, while
considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
Versus Union of India and Ors has passed its order dated 22.02.2017 that:

1. All the industries are required to setup ETP/CETP/STP and make them functional
within the prescribed time limit of 3 months.

2. The State Pollution Control Board's are required to carry out inspection to ensure
the compliance of the directions of the Hon'ble Supreme Court of India.

3. The industrial units, which have not been able to make their ETPs fully operational
within the notice period shall be restrained from any further industrial activity.

4. The Punjab Pollution Control Board should initiate the Civil/Criminal action against
the defaulting industries.

And whereas, the industry is operating its outlet in violations of the
provisions of Water (Prevention & Control of Pollution) Act, 1974, Thus, causing
pollution in intentionally & deliberately.

And whereas, the Punjab Pollution Control Board in compliance to the above
said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order

- ~Tassed by the Apex Court of India. A time of 3 months was given through the said

notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.
And whereas, in compliance to the aforesaid orders, the Industry was
visited by the officer of the Board on 03.01.2019 and following observation were made:-

1. The industry has installed 6 no. washing cum dyeing machines, 6 no. Tubuler, 2
no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not in
operation.

2. The industry was in operation during visit and untreated effluent was being
discharged into sewer. During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis.

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was provided for the trea@ of the effluent
generated from washing and dyeing process.

4. The representative of the industry told that they have restarted the unit after
Diwali.

5. The industry has installed 1 no. wood fired boiler of capacity 600 kg/hr equipped
with stack of heigiit about 35ft from ground level wilhout sampling arrangement.

6. The inststry has installed ETP but the physical condition shows that it has not
been operated since long. W -

7. The industry has lrﬂuefj no. DG set of capacity 62 KVA which is without
canopy.

5(%5
-
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8. No sludge of ETP was found stored inside the premises.

9. The industry could not show the record of consent to operate of the Board up,
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Contr,
Pollution) Act, 1981.

10. The representative of the industry was advised to make the ETP of operatio,
immediately and apply for consent to operate of the Board as required ung,
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Contrg|
Pollution) Act, 1981,

And whereas, the matter was considered by the Competent Authority
the Board and decided to issue directions for closure of the unit as the industry h;
failed to comply with the provisions of Water (Prevention & Control of Pollution) A
1974 and causing water pollution in the vicinity.
(“Now. therefore, the Chairman of the Board, in exercise of the powe
conferred upon it, u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974
amended in 1988, having been fully satisfied that it is a fit case to order the clgsure
the industry and hereby directs as under:- S e
1. That the industry will dismantle and remove all outlets and stop forthw
discharging its trade effluent into Sewer or drain or through any other mode.

2. That the industry will not restart any process unless all necessary water polluti
control measures are taken and concentration of various pollutants in its treat
trade effluent conforms to the effluent standards laid down by the Board for st
discharges.

3. That the industry will not restart discharging effluent until it obtains the consen
the Board u/s 25/26 of the Water (Prevention & control of Pollution) Act, 1974
amended in 1988. :

4. That Punjab State Power Corporation Limited (PSPCL) authorities is directe
disconnect the supply of electricity available to the industry.

In case of failure to comply with the above said directions, you are |
for action u/s 41 of the Water (Prevention and Control of Pollution) Act 1974
amended in 1988.

Senior Environmental Engjr

For & on behalf of Chain
Endst. No. 53}’- g e

- 5
ACopy of the above is forwarded to the Environmentz Engmeg, Pu
Pollution Control Board, Regional Office-1, Ludhiana for informatioh and submit
compliance of the directions within 07 days. . g
Senior Environmental Engj
For & on behalf of :‘d@

2:
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827 PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-2672280 Website:- www.ppcb.gov.in  email:- ppcbzotidh@gmall.com

i No. Speed post/Regd. Dated

B 10 it Fra. /gAY,

| = fE-1,2,3,4

| Ms Sumit Knit Fab, Al ?\2’24/
B-3, Industrial Area-A, 15y

Ludhiana ' sfedft 3., / — Y
Directions uls 31-A of Air (Prevention & Control of Pollution) Act,
1981 as amendedn 1987.

Whereas, it is mandatory on the part of the industry to obtain the consent
to establish/operate of the Board to operate its industrial plant uls 21 of Air (Prevention
& Control of Pollution) Act 1981 for discharging of emissions from its industrial
premises. -

And whereas, it Is mandatory on the part of industry to provide adequate
and appropriate pollution control devices to bring down the concentration of various
pollutants in its emission including noise level within the permissible limits prescribed by
the Board.

And whereas, the Hon'ble Supreme Court of India, New Delhi, while
considering CWP No. 375 of 2012 titled as Paryavaran Suraksha Samiti and Others
Versus Union of India and Ors has passed its order dated 22.02.2017 that:

1. All the industries are required to setup ETP/CETP/STP and make them
functional within the prescribed time limit of 3 months.

2. The State Pollution Control Board's are required to carry out inspection to
ensure the compliance of the directions of the Hon'ble Supreme Court of India.

3. The industrial units, which have not been able to make their ETPs fully
operational within the notice period shall be restrained from any further
industrial activity.

4. The Punjab Pollution Control Board should initiate the Civil/Criminal action
against the defaulting industries.

And whereas, the industry is operating its outlet in violations of the
crovisions of Water (Prevention & Control of Pollution) Act, 1974, Thus, causing

S:ollution in intentionally & deliberately.

And whereas, the Punjab Pollution Control Board in compliance to the above
said orders passed by Hon'ble Supreme Court of India, New Delhi, has given Public
notice through a common advertisement in various newspapers on 17.03.2017 and
subsequently final notice on 18.05.2017 to apprise the industries about the order
passed by the Apex Court of India. A time of 3 months was given through the said
notice to make the effluent treatment plant fully functional i.e. by 21.05.2017.

And whereas, in compliance to the aforesaid orders, the Industry was
visited by the officer of the Board on 03.01.2019 and following observation were made:-

1. The industry has installed 6 no. washing cum dyeing machines, 6 no. Tubuler, 2
no. hydro machines, 1 no. Ozone machine & 2 no. tanks for simple washing of
fabrics, 2 no. knitting machine (not in operation) and 2 no. raising machine not in
operation.

2. The industry was in operation during visit and untreaied effluent was being
discharged into sewer. During visit, the untreated effluent sample was collected
from the final out leading to sewer and the effluent sample was sent to Zonal
Lab, Ludhiana for analysis.

3. The representative of the industry told that earlier they are doing fabric
processing by raising and tubular only. Thereafter the process of washing and
dyeing was added and the ETP was provided for the treatment of the effluent
generated frcm washing and dyeing process. :

4. The representative of the iwmld that they have restarted the unit after
Diwali. I
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5. The industry has installed 1 no. wood fired boiler of capacity 600 kg/hr equipkt
with stack of height about 35ft from ground level without sampling arrangemen; |
6. The industry has installed ETP but the physical condition shows that it has ,J
been operated since long. i
7. The industry has installed 1 no. DG set of capacity 62 KVA which is withg,
canopy.
No sludge of ETP was found stored inside the premises.
The industry could not show the record of consent to operate of the Board und.,
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control,
Pollution) Act, 1981.
10.The representative of the industry was advised to make the ETP of operations
immediately and apply for consent to operate of the Board as required unde
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control ¢
Pollution) Act, 1981,
And whereas, the matter was considered by the Competent Authority of thl
Board and decided to issue directions for closure of the unit as the industry has failed fay
comply with the provisions of Air (Prevention & Control of Pollution) Act, 1981 anu
causing air pollution in the vicinity. F
Now, therefore, the Chairman of Punjab Pollution Control Board, in exercise of
the powers conferred upon it, u/s 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1887, having been fully satisfied that it is a fit case to order the
closure of the industry and hereby, directs as under:-

1. That the industry shall stop operating all outlets & stop forthwith discharging any
emissions from its industrial premises into atmosphere.

2. That the industry shall not restart any process/plant unless all necessary ai
pollution control measures including noise are taken and concentration of various
pollutants conforms to the emissions/noise level standards laid down by the
Board.

3. That the industry shall not restart discharging pollutants until it obtains the consent
to operate of the Board u/s 21 of Air (Prevention & Control of Pollution) Act, 1981
as amended in 1987.

4. PSPCL, authority is directed to disconnect the electric connection of the industry
with immediate effect.

In case of failure to comply with the above said directions, you are liable
for action u/s 37 of the Air (Prevention & Control of Pollution) Act 1981 as amended in

1987.

v oo

Q{n
Senior Environmental Engineer
pi 9. For & on behalf of Chairmz.

Endst. No. (” Dated 2221 ""ls
copy of the above is forwarded to the Environment: neer, Punjab

Pollution Control Board, Regional Office-1, Ludhiana for informafjon and submit the
compliance of the directions within 7 days. ]
S2sin
Senior Environmental Engineer

For & on behalf of Ch%r%an

‘.
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S27PUNJAB POLLUTION CONTROL BOAR@«%Q‘

i d »
Tel Faf‘;:‘;‘;fflce-t E-648-B, Phase-V, Focal Point, Ludhiana {L<\
ele Fax: -2672280  Website:- www.ppcb.gov.in email:- ppcbzotidh@qgmail com g/
?o' Speed Post Dated -
0
1. The Chief Engineer (Operation), st . gt »7’ »
Punjab State Power Corporation Ltd., oo i
Ludhiana. 3
2. Lhe_sgpsetrintending Engineer (Distribution), - 2. 4y 77 ;""
4 unjab State Power Corporation Ltd., BT e
4 o Ludhiana. fer N JL3..... 2%
&
Subject:

Directions u/s 33-A of Water (Prevention & Control of Pollution) Act,

1974 & uls 31-A of Air (Prevention & Control of Pollution) Act, 1981 to
M/s Sumit Knit Fab, B-3, Industrial Area-A, Ludhiana

The Competent Authority of Board has decided to issue direction u/s 33-A
of Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of
Pollution) Act, 1981 for disconnection of electric connection available to the
industry/premises with immediate effect. You are, therefore, directed to comply with the
following direction:-

“That the authorities concerned shall disconnect the supply of

electricity available to the spb]ect cited industry/ premises with immediate effect.”

Senior Environmental Engineer
t{ (7 > For & on behalf of Chairman
~ Dated 2-8-—11¢€
A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office-1, Ludhiana for info n and submitting
compliance report, within 07 days.
Brsing

Senior Environmental Engineer
For & on behalf of Chai R
Dated @E [ Cf

A copy of the above is forwarded to M/s Sumit Knit Fab, B-3, Industnal
Area-A, Ludhiana for information.

Endst No.

*.

cndst No.

Senior Envlrgoﬁﬁ(ental Engineer
For & on behalf of Chairman
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{ e Lnvironmental Engineer,
i"_iab Pollution Control Board,
Reaional Oftice. Ludhiana.

S bi- Directions u/s 31-A of Air Act, l98i & Directions u/s 33-A u/s Water
Act. 1974, & Yeattrat m da« Eleefaic onneehm,

L cspecied Sir,

-

Parawise clarification is as under:

1. That the industry has already applied for consent to operate to Regional

Office as desired.

1.2

That the PSPCI. disconnected the power load on 13.02.19 vide no. 51445

(copy attached).

That the industry has now installed new ETP consisting of

L

a. 3 No. collections Tank (Balch Tréalmenl}.

b. Chemical Dosing Tanks with reaction channel.
c. Primary Tube Settler

d. Biologica! Tank

¢. Secondary Tube Settler

fi Pre-filtration Tank

g. Sand Filter & Carbon Filler

h. Parameter Display panel /

i. Flow Meter /
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4. That the industry has provided port hole with ladder to collect air
emission samples.

5. That the industry has installed canopy at DG set as desired.

Now the industry has resubmitted the consents and has also complied with

the discrepancies. It is requested to kindly restore the electric connection and issue

us the consents.
Hope my request will be considered.

Tl ing you.

yours faithfully,
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PUNJAB POLLUTION CONTROL BOARD

YT

Zonal Office-1, Ludhlana
Webslie:- www.ppeb.gov.in

i pi.‘P“""h No: Registered/Speed Post Date: )
Registration ID:  RISLDH3 T
ﬁffg__— 616701 LHan oy h\bjiiitﬂp'mr:/ 9836666
e 4] -jFI “’ y ./‘ 4
Rishi Jethi . |

3.B, Indl. Area A Extn., Ghore Wali Road,

Ludhiana,Punjab-141010

3

discharge of effluent,

With reference to your application
of Water (Prevention & Control

Certificate.

ek
" .
Grant of 'Consent to Operate'an outlet u/s 25/26 of Water (gmmﬂd‘ir(‘!&lrnl of Pniiﬁtr&’ﬁqﬁm 1974 for
X,

of Pollution) Act, 1974, you are, hereb i i ial uni
! 3 ' 0 ) 1414, 2 y. authorized to operate an industrial unit
fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as mentioned in this

e

Ifed %

. 1Y-.-
for obtaining 'Consent to Operate’ an outlet for discharge of the effluent ws 25/26

yriiculars of Consent to Operate under Water Act, 1974 granted to the industry

Mﬂlc Certificate No.

CTOW/Fresh/LDH1/2019/9836666

Date of issue © 13/05/2019
Date of expiry : 12/11/2019
Certificate Type Fresh
yyrficulars of the Industry
[Nlme & Designation of the Applicant RISHI JETHI, (Proprietor) ]
|Address of Industrial premises Sumit knit fab,
3-b, indl. area a extn., ghore wali road,,
X Ludhiana east,Ludhiana i-141010 T
Capital Inve t of the Industry 84.61 lakhs
Category of Industry Red

Type of Industry
|

1040-Yarn / Textile pracessing involving any )
effluent/emission generaling processes including bleaching,
dyeing, printing and coloring

(Scale of the Industry

Small

Faielbis i

Office District
Consent Fee Details

Rs. 7200/- vide R no. 14/4779 dated 01.02.2019 as NOC

Regularization fee
Rs. 36000/- vide R no. 12/4779 dated 01.02.2019 under

Waler Act, 1974,
Rs. 36000/~ vide R no. 13/4779 dated 01.02.2019 under Air

Act, 1981,

Adequate up to 30.06.2023

“This is camputer generated ducument fram OCMMS by PPCB”
Sumit knit fub,3-b, indl, areu u exta., ghore wali road, Ludhiuna east Ludhiana i, 1410
Pag
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Raw Materials(Name with quantity per day) GARMENT FOR WASHING/DYEING
@3000Numbers/Day
DETERGENTISOAP fa) ! 5Kgs/day
DYES & CHEMICALS @/ 0Kgs/day

Products (Name with quantity per day) WASHING/DYEING OF GARMENTS @JﬂﬂfWﬂmﬁ_

By-Products, if any,(Name with quantity per ilny) Nif
Details of the machinary and processes As per application form ~
Trade Effluent @75.0 KLD
Domestic Efffuent @0.7 KLD

al INTO SEWER AFTER ETP
Mode ST Eipese INTO SEWER AFTER SEPTIC TANK

IEm‘lm‘h to be achieved under Water(Prevention & As prescribed by the Board

Control of Pollution) Act, 1974

Details of the EMuent Treatment Plant

4
13052009

{ Ravinder Bhatti )
Environmental Engines

For & on behalf
of
(Punjab Pollution Control By

Endst. No.: ﬁg 9‘ y Dated: } g &2

A copy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Pb. Pollution Control Board, Regional Office-1, Ludhiana.

13052019
( Ravinder Bhatti )
Environmental Engineer
For & an behalf
of
(Punjab Pollution Control Boaf

“This i computer generuied docunent from OCMMS by PPCB”
Sumit fetit fuh, 3-b, inel. arexe a extn,, ghare wal rod,, Ludhiamne eust, Lunhist!!

)
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b PUNJAB POLLUTION CONTROL BOARD
Jlﬂ Zonal office-1, Ludhiana

' Webshe:- www.ppeh.gov.in
'
w

| pispatch No: Reglstered/Speed Post Date:
e 08
- BhAERRA L # L B LT A = -~
! r‘\m:gistl'al"im'lIll: RIOLDH36I6701 e fif g 9|: Enlirm No: 0835498

i =

R RisHIJETHI

' 3B, Indl. Area A Extn., Ghore Wali Road, et ;. 305 m’
Ludhiana,Punjab-141010 BN 5] ™ m;?&

ot Grant of "Consent to Operate’ ufs 21 of Air (Prevention & Control of ‘I-'ull';l’t.i.on) Act, 1981 f ‘H‘ltﬁlrw of
emissions arising out of premises.

With Fcference to your application for obtaining 'Consent to Operate’ u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized 1o operate an industrial unit for discharge of the emission(s) arising
out of your premises spbject to the Terms and Conditions as mentioned in this C ertificate.

yriculars of Consent to Operate under Air Act, 1981 granted to the industry

{ansent 1o Operate Certificate No. CTOA/Fresh/LDH1/2019/9835498
[pae of issue 13/05/2019

ate of expiry : 12/1172019

(ertificate Type : Fresh

Prticulars of the Industry

Name & Designation of the Applicant RISHI JETHI, (Proprietor)

(! oess of Industrial premises Sumit knit fab,

3-b, indl. area a extn., ghore wali road,,
Ludhiana east,Ludhiana i-141010

[Capital Investment of the Industry 84.61 lakhs
|Category of Industry Red
{Type of Industry 1040-Yarn / Textile processing involving any
' effluent/emission generaling processes including bleaching,
dyeing, printing and coloring
{Scale of the Industry Small
_Ul’ﬁ:e District Ludhiana i i
|Consent Fee Details Rs. 36000/~ vide R no. 13/4779 dated 01,02.2019 under Air
| Act, 1981.
|

“This is computer generuted document from OCMMS by PPCB”
Suumit kit fusb, 3-b, inell. avea a extn., ghore wali road, Ludhigma east, Ludhigna i, 14101

Page,
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.
Raw Materials (Name with Quantity per day Garment for Washing/Dyeing @ 3000
¢ et o) nos./day, Detergent/Soap @ 15 Kgs/day,
Dyes & Chemical @ 10 Kgs/day
ducts (Name with y ; Washing/Dyeing of garments (@
Pro ( Quantity per day) 3000 Ny
By-products, if any, (Name with Quantity per day) il
Details of the machinery and process As per application form
ity of fi i k N f { 1 1.2 Ketday for bahy boiler
Quantity of fuel requived (in TPD) and capacity of Wood (@ Kgida )
boilers/ Furnace/Thermo heater elc. HSD ) 20 lirfday for DG set
Type of Air Pollution Control Devices (o be Installed NR
i i ith each bofler/thermo 15 meter ahave roof level for haby hoiler
EL::LT;:&T.‘:L“;!TM " 3 meter above roof level for DG set
Soure issions and type of pollutants 1 no wood fired haby boiler
B BEIREVE 1 no DG set 62 KVA Capacity
Standards to be acheived under Air(Prevention & As prescribed by the Board
Control of Pollution) Act, 1981
130572019
( Ravinder Bhatti )
Environmental Enginey
For & on behalf
of

(Punjab Pollution Control B

pave: 9 2 Dated: Jg] >7 2%

A capy of the above is forwarded to the following for information and necessary action please:

The Environmental Engineer, Pb. Pollution Control Board, Regional Office-1, Ludhiana.

13052019

( Ravinder Bhatti)
Environmental Engined

For & on behalf
of
{Punjub Pollution Contral Bo#

“This i1 computer gemerited dociment frum OCMMS by PPCE™
St fnif fieh, b, il arv g et phore wali rostd, Luelhivna east Ludhi®

—
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PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana

W

S

Website:- www.ppch.gov.in

X - -
FF.mmtr:'h No: Registered/Speed Post ,/‘ D'"D@
i : 3
an Registration ID RISLDH3616701 SoplicationNo: 11669161
g
Rishi Jethi ‘ A
a-b, Indl. Area A Extn., Ghore Wali Road, /T"’ff

Ludhiana,Punjab-141010

k-

—

julars of Consent to Operate under Water Act, 1974 granted to the industry

Renewal of consent to operate granted vide no. CTOW/F 1983666 1 .
upto 12.11.2019 under Water (Prevention & Control of F@W;N_ J“d;t;psizqu valid

a1 '

gent to Opcrate Certificate No.

CTOW/Renewal/LDH1/2020/11669161

03/03/2020

geof issue :

geof expiry :

12/05/2020 __—"

gificate Type :

wious CTO No. & Validity :

CTOW/Fresh/LDH1/2019/9836666
From:13/05/2019  To:12/11/2019 N

dculars of the Industry

me & Designation of the Applicant

Rishi Jethi, (Proprietor)

iress of Industrial premises

Sumit Knit Fab,
3-b, Indl. Area A Extn., Ghore Wali Road,,

' |Tudhiana East, Ludhiana I-141010

yital Investment of the Industry

97.32 lakhs

uegory of Industry

Red

fpe of Industry

1040-Yarn / Textile processing involving any
effluent/emission generating processes including bleaching,

dyeing, printing and coloring

" of the Industry

Small

Ludhiana I

Sy District
r

"This is computer generuted document from QCMMS by PPCB®
Sumit Knit Fab,3-b, Indl, Area A Extn., Ghore Wali Road., Ludhiana Eas Llwdhiana 1141010
Paygey
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ipecific Conditions: .
. The industry shall install & commission the ZLD as per undertaking given by it.

1. The inguslry s}:u:: ;p;lwl’lz I'nl; revised ﬁ‘i'(}l‘lﬁel‘;: t|r1| operate after commissioning of the ZLD within a week

I, The industry shall be bound to comply with the directions of the competent authorit lin a week, e
xisting treatment facility time to time. e ority regarding installation/up gradation of

All the other contents and conditions of consent will remain same as mentioned in original consent fio.
STOW/Tresh/LDH1/2019/9836666 dated 13.05.2019 valid upto 12.11.2019 granted under Water (Prevention & Control of

sollution) Act, 1974,

W2y

1mane

(Om Parkash)
Environmental Engineer

For & on behalf
of "
'’

(Punjab Pollution Control Board)

Endst.No: ~ { 56 Dated: (_//'E.ILD

4 copy of the above is forwarded to the following for information and necessary action please:
Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana. He is requested to ensure the comgl,

of the consent conditions.

Lpx Y

03M32020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control Bos

"This is computer gencrated document from OCMMS by PPCB*
Sumit Knit Fab,3-b. Indl. Area A Extn,, Ghore Wali Road, Ludhiana East.L
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PUNJAB POLLUTION CONTROL BOARD Qﬂ
\

D)

Ui

Zonal Office-1, E-648-B, Focal Point, Phase-5, Ludhiana
Website:- www.ppeb.gov.in

w
o

N

Date: “,'i_’“’u /d:

ispatch No : Registered/Speed Post

=]

\

Rishi Jethi
3-b, Indl. Arca A Extn., Ghore Wali Road,

Ludhiana,Punjab-141010

Renewal of consent to operate granted vide no. CTOA/Fresh/LDH1/2019/9835498 dated 13.201
12.11.2019 uader Air (Prevention & Control of Pollution) Act, 1981. A i pte

)

gculars of Consent to Operate under Air Act, 1981 granted to the industry

-

asent to Operate Certificate No. CTOA/Renewal/LDH1/2020/11669148

ste of issue : 03/03/2020

pte of expiry : 12/05/2020

yrtificate Type : Renewal

revious CTO No. & Validity : CTOA/Fresh/LDH1/2019/9835498
From:13/05/2019 To:12/11/2019

yrticulars of the Industry

Same & Designation of the Applicant Rishi Jethi, (Proprietor)
Address of Industrial premises Sumit Knit Fab,
. | 3-b, Indl. Area A Extn., Ghore Wali I
Ludhiana East,Ludhiana I-141010
Capital Investment of the Industry 97.32 lakhs
{Category of Industry Red
Tyne of 1 ! 1040-Yarn / Textile processing involV )
¢ ndustry effluent/emission generating procesiding bleaching,

W dyeing, printing and coloring

.
Seale of the Industry Small
[
Office District Ludhiana I

"This is computer gencrated document from OCMMS by FPC
Sumit Kt Fab,3-b, Indl. Area A Extn., Ghore WMt East.Ludkiana 1141010
Pagel

v Registration ID:  RISLDNH3616701 Application 1: ' 11669148 Cig}’
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Specific Conditions: 5 (;) %

1. The industry shall not use any fuel except wood @ 1.2 Ton/day in its baby boiler for burning purpose. i
2. The industry shall get tle stack emission monitoring of boiler within one month from the Board lab

.All the other contents ard conditions of consent will remain same as mentioned in original consent no,
CTOA/Fresh/LDH 1/20199835498 dated 13.05.2019 valid upto 12.11.2019 granted under Air (Prevention & Control of

Pollution) Acl, 1981.

031032020

(Om Parkash)
I Environmental Engineer

. For & on behalf
of
(Punjab Pollution Control Boarg

Endst. No.: (RZ3 Dated: Lf/ 2 /LQ

A copy of the above is forwarded to the following for information and necessary action please:

Environmental Engineer, Punjab Pollution Control Board, Regional Office-1, Ludhiana. He is requested to collect ik

'_'_—!—'—'____‘-‘-
emission sample of the industry within one month.

=

Qox) 4/

03/0372020

(Om Parkash)
Environmental Engineer

For & on behalf
of
(Punjab Pollution Control B

"This is computer generated document from OCMMS by PPCB"
Sumit Knit Fab,3-b, Indl. Area A Extn., Ghore Wali Road,, Ludhiana East.ly
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Visit of M/s Sumit Knit Fab, B-3, Industrial Area-A, Ludhiana

BACKGROUND

Constitution ommittee

sh. S.L. Verma had made a complaint against the subject cited industry for violating the provision of
the Environmental laws. The Competent Authority constituted team of the following officers to verify

the contents of the complaint and to report In the matter:

3. Er.RK Ratra, SEE, PPCB, Zonal Office, Jalandhar
2. Er. Arun Kumar Kakkar, Retd SEE, PPCB, Zonal Office, Jalandhar
3. Sh.Sandeep Gupta, Scientific Officer, PPCB, Zonal Lab, Jalandhar

lt was also decided that one AEE outslde the Ludhlana Area of jurisdiction may alse be included in the

team. Accordingly, Er. Jaspal Singh, AEE, Regional office Sangrur was associated in the team.

Consents Status

The industry was granted consents under Water Act vide no. CTOA/Renewal/LDH1/2021/16446028
on 25.08.2021 and under Air Act vide no, CTOA/Renewal/LDH1/2021/16446028 on 25.08.2021 both
valid upto 30.06.2025. These consents were granted with following special conditions:

1. The industry shall properly operate its ETP followed by ZLD system and shall not discharge any
trade effluent (treated or untreated) into sewer.

2 The consent s subject to review In light of any report received from Excise and Taxation
Department and Municipal Corporation, Ludhiana regarding commissioning of the unit and Board
will be at liberty to take suitable action against the industry.

3. The industry will provide proper arrangements'to dry Its ETP sludge before packing in bags for
storage, such arrangements must include to avold rain water into it i.e in drying area.

4. The industry will submit report form ETP supplier for the optimum quantity of chemical/ coagulants
used for treatment In its ETP as well as operational manual of the same.

5. The industry will provide the automatic dosing arrangement for optimum chemical/coagulants in
its ETP instead of manual system. '

6. The industry shall submit monthly data on power consumption in the Industry, production, power
consumption In ETP, sludge produced, fresh water consumption trade effluent generation and

coagulants used/ consumed.
7. The Industry shall submit monthly data on consumption of power for operation of APCD, chemicals

consumption In APCD If any, ash produced and its disposal,
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8. The Industry will make the agreement with the brick kilns for disposal of its boiler ash for use ip

brick making.
9. These speclal conditions shall be complied with by the Industry within one month.

Authorization Status

The Industry was granted authorlzation under HWM Rules vide no. HWM /renew/LDx;
/2023/16731343 on 23.01,2023 valld upto 30,06.2027 for Schedule 5.1 @0.35KL/ Annum, Scheduls

33.1 @1600 no./annum and for 35.3 @3 T/annum respectlvely.
Report/Observations of the Team:

The team constituted by the Board Inspected the Industry on 02.02.2024 surprisingly and observed

as under:

1. Theindustry was in operation and only washing process was being done during the visit. Sh. Moti Lal, f
Supervisor was available during the visit. Desplte request made through Sh. Moti Lal, the owner 5_1
the industry, Sh. Rishi Jethi did not turned up and associated with the team during the visit.

2. Theindustry hasinstalled garment washing machines, garment finishing/polishing machine, tumblers
and 02 dip dyeing tubs, It has also provided wood fired boiler. However, the representative failed tg
intimate the capacity of the boiler. Perusal of the record revealed that the consent to the industry is
granted for wood fired baby boiler.

3. The industry has installed effluent treatment system comprising of conventional physio-chemical
treatment [Equalization-cum-chemical mixing and reaction tank along with chemical dosing tanks,

primary tube settler, aeration tank, secondary tube settler, filtration unit (Sand and Activated
Filter)] followed by tertiary treatment [Ultra-filtration, 2 Stage RO (reverse osmosis) and evapora o
In addition, sludge drying bed, sludge filter press is also provided. During the visit ETP as well as
plant were in operation. At the time of entry, evaporator was not in operation.

4. The industry has provided following meters and readings of the same during visit were:

l. At Submersible pump: No display observed
Il.  Atoutlet of ETP (Conventional Treatment): 59339.465 KL
Il AtRO-Iand RO-Il permeate leading to re-use feed tank: 570.5 KL

IV. At RO Reject Outlet leading to evaporator: 2042.603 KL

5. The industry has maintained the day-to-day record of the above sald flow meters and as per
the details for the period from 01/01/2023 to 01/02/2024 is as under:

Fresh Water intake:

Water Reading as on 01.01.23: 2369 KL
Reading as on 01,02.24: 4032 KL
Total Consumption: 1663 KL

531
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ETP Outlet:
Outlet reading as on 01.01.23: 48664 KL
Outlet reading as on 01,02,24: 59320 KL
Total Discharge ETP Qutlet: 10656 KL
RO Permeate:
Outlet reading as on 01.01,23: 450KL
Outlet reading as on 21.12,23: 7864 KL (Meter Changed)
7414 KL
New Reading as on 22.12.23: 0 KL (after replacement of meter)

i Reading as on 01.02.24: 558 KL
| Total RO permeate: 7972 KL
RO Reject:

Outlet reading as on 01.01.23: 1384 KL
Outlet reading as on 01.02.24: 2042 KL
! Total RO Reject: 658 KL
, wmmary of fresh water consumption, effluent treated, RO permeate and RO reject during the period

! 11.01.2023 to 01.02.2024 is worked out and tabulated below:

, 7esh Water | ETP Outlet ' RO Processing Difference between ETP discharge and |
| mtake Discharge Permeate | Reject Total | RO processing
2026 KL
7972KL | 658KL | 8630KL
1663 KL 10656 KL | - i (20%)
- (75%) (6%) (80%) |

#om the perusal of above, it is revealed that

#Total effluent received after the conventional treatment at RO plant was 10656 KL. Whereas, the
effluent processed through RO plant was 8630 KL. There is no account of 2026 KL of effluent. This
effluent may either be directly disposed off after the ETP plant to MC sewer without evaporation
to save the cost of energy Involved In evaporation.

YFurther, the data analysis revealed that during sald period, total RO permeate generated in 7972
KL and fresh water intake was 1663 KL Therefore, maximum water available for processing
activities Including boiler intake was 7972+1663= 9635KL. However, the effluent discharge from
ETP during this period was 10656 KL I.e, 1021 KL more than the water avallable. Interestingly, the
fresh water was also to be used for boller feed and domestic purposes. Further, there will be
tvaporation loses during washing, dyeing and drying process. Thus, there is possibility of

Unmetered water source from where the water Is taken for processing activities but is not

¥counted In records,

o

/
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€) As per the flow chart exhibited at site, 92% RO permeate was expected against 75% permeata
received as per records maintained. Then, rest of the 25% should be the RO reject. Whereas, as
per the records, only 6% RO reject was there. It means, rest of the effluent was directly discharged

without RO treatment/evaporation.

D) The industry is granted consent for treatment and reuse effluent at the @75 KLD through ZLD and
disposal of domestic effluent @0.7 KLD into MC sewer. Considering 25 working day in a month, the
expected effluent at ETP during 01.01.2023 to 01.02.2024 shall be around 25000 KL against the
10656 KL received as per records maintained. The industry representative failed to provide any
production record to compare the water consumption/discharge with the actual ,,

production/consented production.

6. During the visit, effluent sampling was carried out from the outlet of conventional physio-chemical
treatment plant (ETP) leading to Ultra-filtration (UF), RO-1 and RO-I| permeate leading to reuse storage
tank, Outlet of overhead tank where fresh water and RO permeate is going for reuse to process area
& boiler etc, and from the RO reject leading to the evaporator,

As per analysis report received from Head Office Lab, Patiala the parameters are reproduced as below:

Parameters Outlet  of | RO-I & RO-II | Outlet of overh

ead tenk | RO Reject leading
{mg/l except pH & | ETP leading | permeate leading to | where Fresh Water+ RO | to Evaporator
SAR) to UF Feed | reuse storage tank Permeate leading to reuse {
pH 1.8 B2 83 8.2 k
75 18 BOL T m '
D5 1640 1501 1267 5894
coo 52 19 14

oy

-

A;.l.u»l"‘
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BOD 8 BDL :D'-
SAR 16.8 14.6 atf 288 |
Ammn. Nitrogen 4.3 BDL =
Phenolic Compound BDL BDL
Sulphide 8OL BOL :gt
Total Chrome BDL BDL i
0&G 8DL BDL 8oL

From the perusal of the analysis report, it is observed that

(A)

(B)

TDS of treated effluent after conventional ETP Is 1640 mg/l and TDS of final RO permeate s 4y,

mg/!. Thus, the efficlency of RO plant to treat TDS parameter stands at 8.5% only, reflecting that

RO Is not functioning properly and efficiently and there are chances industry might be discharging

its treated effluent without reusing in the process.

Further, TDS of fresh water+ RO permeate which is stated to be reused for boiler, washing]dyw

process Is 1267 ppm. As per the flow chart displayed at site, the ZLD plant is design for ro
permeate of 50 ppm TDS. Even, TDS of fresh water checked during visit was around 500 mg/. it
is neither feasible nor advisable to use treated effluent with such a high TDS of around 1300 ppm
for boiler feed or for dyeing/washing process as it will affect the boiler infrastructure as well as
affect the quality of product being manufactured by the industry.
During visit, no bypass was found. However, considering the position explained above, possibility
of discharge of effluent through flexible pipe from ETP or RO plant can’t be ruled out.
The evaporator was not in operation when the team entered the industry. To cher¥ i
operational status and efficiency, the representative was requested to operate the evaporator. ©
He Informed that to operate the evaporator at full capacity, he has to close the supply of steam
from other processes. Thereafter, he diverted the steam from the processing area and started
the evaporator. During 01 hour and 30 minutes, 300 Itr of RO reject was evaporated. Hence, the
evaporator has operational capacity of about 200 It/hr. As per the record maintained by the
industry, total RO reject generated from 01.01.2023 to 01.02.2024 was 658 KL, which is
equivalent to 2 KLD of RO reject. Hence, in case, this evaporator would be operated for 10 hrs, it
can evaporate about 2000 ltr of RO reject. For that industry has to divert whole of the steam of
boiler to the evaporator by stopping other processes. However, the records also suggest that, {hé
industry is not treating whole of the effluent through RO plant and about 2026 KL of effluent v2s
found unaccounted. Hence, the quantities of RO reject will be much more as compare to 658 KL

as recorded by the industry. Thus, the industry Is required to provide a dedica o
of RO

evaporator In addition to the existing boiler against the expecte_d_q’uaﬂ“f_,/

reject/consented discharge.

T st

—

!
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g Harardous waste storage arrangements of the Industry were examined and observed that

A) The industry was granted authorization for category no. 5.1, 33.1 and 35.3 of hazardous waste.
However, the hazardous waste of category no. 5.1 and 33.1 were not found stored in the
dedicated room provided for hazardous waste.

g) The hazardous waste of category no, 33.1 (discarded contalners) were found scattered here &
there and no record was maintained,

¢) The hazardous waste of category 35.3 (ETP Sludge) was lylng stored In hazardous waste storage
room with danger sign'marked on the bag. 14 no. bags of ETP sludge of appx 20 kg each were

- lying In the Room. Whereas, 20 bags were found stored outside the sludge storage room, near
ETP area. As per record maintained by the Industry, 27 bags are stored, but it was not matching
with the actual sludge stored at site as detailed above. Some quantity of ETP sludge was also
found lying In MS Pan for drying in working shed exposed to the workers of factory. This drying
pan was in rusted condition, having big holes In the side walls.

* ) The industry has not provided proper display board outside the hazardous waste storage room

asonly a computerized paper is pasted there.

10. Representative of industry informed that the effluent treatment plant was installed in year 2019
and second phase was completed-in 2020. However, he failed to submit any record of bills or
documents to justify the regular and periodic maintenance of RO plant. Further, no bill regarding
change of membrane or RO plant was produced by the representative during visit.

11. The industry has not complied with the condition of consent for providing automatic dosing
arrangement for optimum chemical/coagulants in its ETP instead of manual system.

. l‘
wonclusions:

» The analysis results as well as records maintained by industry reflects that the ZLD system is
not providing desirable results.
> The capacity of evaporator is not adequate,

*

» The hazardous waste storage arrangements are not satisfactory.

ote: Photographs taken during the visit are attached as Annexure-|
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PUNJAB POLLUTION
Ser CON
Zonal Office-1, E-648.8, Phase.v, FocalloRIg,LLu?P?::? 0

Tele Faxi- 0161-4673789 Website;-
RORRED oV, in emall:-

No. 2. 02~ Speed post/Regd,
To Date AN UL o (,
M’s Sumit Knit Fab,
B-3, Industrial Area.A, Extension,
Ludhisna,
/ b: Directi
{ - ':""::; 33-A of the Water (Prevention & Control of Pollufion) Act, 1974 for closura

Whereas, it s mendalory on the part of induslry lo obtain consent to operate of the Boerd to
operate an oullet u/s 25126 of the Waler (Pravention & Contro! af Pollution) Act, 1874 for discharge of

effluent from its industrial premises,

And whereas, it is also mandatory on the part of industry to install proper snd adequate poliution
control devices/ facilities so that the concentration of various pollutanis discharged by It conforms lo the
effluent standards prescribed by the Board. ‘

And whereas, the industry is a small scale red category unit engaged in the process of dyging
and washing of the garments.

And whereas, a compliant was ezrlier received against the unit through Head Office, Patiala
regarding ilegal operation of the unil. To verify the facls the sile of unit was visiled by Senior Officers of
the Board on 03.01.2018 and it was found that the industry was operaling without consent of the Board.
The industry had installed the ETP but untreated effluent was being discharged into sewer. The ETP was
found notin operational condition. The effluent samples were collected and as per analysis report, various

parameters were found beyond the prescribed limits of the Board [BOD-122 against 30 mg/, TSS- 129
against 100 mgll, COD-384 against 250 mg/l].

And whereas, due to above violation, the direction u/s 33-A & 31-A were issued to the PSPCL
vide letisr no. 538-641 dated 02.08.2019 for electric disconnection of unit. In compliance, the electric

conneclion was disconnected by the PSPCL authorities.
And whereas, the industry had applied 'Consent to Operate' and fer restoration of efectric

connection of the unit.

And whereas, in light of ‘Consent to Operate' applied by the unit, the short time 'Censent to
Operate' wes granted under Water Act, 1974 vide no. CTOW/Fresh/LDH1/2019/9836666 dated
13.05.2019 vafid upto 12.11.2019 for trada effluent discharge @ 75 KLD into sewer after treatment
through ETP & Air Act, 1981 vide no. CTOA/Fresh.DH1/2019/9835498 dated 13.05.2019 valid
upto12.71.2019 & electric connection of the industry was also restored temporarily upto12.11.2018 fer

six months to adjudge the adequacy of installed ETP by the industry.
And whereas, the industry on 05.11.2019 again applied for renewal of 'Consent to Operate'

alongwith resloration of electric connection for further period.

And whereas, the industry was granted consent under Water Act, 1974 & Air Act, 1981 both valid
upto 12.05.2020 & electric connection of the induslry was also restored upto 12,05.2020.

And whereas, the electric connection was disconnected by PSPCL vide TDCO no. 17165668
dated 21,05.2020 due lo expiry of lemporarily restoration period.

And whereas, lhe induslry again applied for renewal in validity of consent under Water
{Prevention & Conlrol of Pollution) Act, 1874 and Alr (Prevention & Control of Pollution) Act, 1981
slongwith restoration of electric connection,

And whereas, the industry was visiled by officer of the Board on 01.08.2020 and observed that
the industry had now installed UF & RO plant and Is recycling approx. 60 % of water after UF-RO and is
tischarging about 35 KLD of waste waler inlo sewer. The electric connection of the industry is lying
disconnected from the Pola, (TDCO no. 65666 daled 12.06,2020).

And whereas, In light of the UF & RO system inslalled by the industry the ‘Consent to Operate’
under Water Act, 1874 & Alr Acl, 1081 was granted to the induslry on 24.07.2020 uplo 23.01.2021 for
recycling of 60 % UandROm!erandDiamnmlmﬂn&&KLDhlosmumROmpeminq
gue to Covidicurtew. The eleclric connection of the unit was also restored tamporarily uplo 25.01.2021.
cgmm:\?: :huul:s. the Industry on 27.12.2020 had again applied for extension in the validity of
ion perale under the Water Acl, 1974 and Air Act, 1981 alongwith restoration of electric

i And whereas, a compliant was also received from office of Moniloring Commitiee constituted by

Hon'blg NGT letter no.G )
- CMC/2020/981 daled ¥ i
action taken report within 21 . 20.08.2020 for detalled enquiry in the matter and to submit
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and whereas,  team of the officers of the Board was also consfituted by lhe Comipetan
n o urit, The indusiry was vislted by tea of offiers ofthe Board on 28.10.2000 5.,
gs under: ’ oy
4 The industry has installed 8 no. washing machines, 2 no. lub dyeing machines, 5 g ol
" gryer, 2 no. knitting machines and 3 no. tuning rachines. B
5 Theindustry has installed ETP followed by RO system for treatment of irade efflyen),
3 The representative of the industry informed during visit that earlier they wers doirig knig
raising, tabling and fuse, prinling, elc. since 2004 alongwith boller, Tub dyelng is useg ay
gemand & In case of fault during washing, cold dyeing is ahodonahmmnmmm:
3 During Vish, Sh. Rishi Jethl, Proprietor could not aroduce the old records, bills & sy fustficstion

regarding blls deted 14.08.2007 and 18.08.2007 for eweater O/D washing |
washing) aftached with the complaint. o
And whereas, the complainant had attached the copy of documents related to sale lax depariment

rpgarding sale & purchase of the unit and permission of MCL. Thefefare, the letter was lssued o MCL

vide ketter no. 163 dated 11.01,2021 and o Assistant Excise and Taxafion Commissioner, Exeise and

Taxzjon Depariment, Ludhiana vide lelier no. 165 dated 11.01.2021 o intimate the dats & year from

\ which the industry Is doing dyeingAvashing process.

And whereas, the induslry was also issued SCN 1o submil its reply vide Board lstter na, 713-14
daled 18.02.2021 on tha points of compliant

And whereas, the industry has submitted the reply of SON but report was awaited from Assistant
Excise & MCL. Hence In view of ZLD system Instalied by the industry short time ‘Consent o Operate’
under the Water Act, 1874 & Air Act, 1981 dated 03.03.2C21 uplo 02.09.2021 for Zere Liquid Discharge

and e eciric connection of the unit was also restored upto this period 02,09.2021 with special condilians
that-

a) The industry shall get the EMF meters installed at source of waler supply as well as on
recircutation system, within 15 days.

o The induslry shall submit the copies of balance sheets alorigwith coples of electriclty bills from
date of commissioning of the unlt,

And whereas, a new complaint has been receivec from Sh. Sunil Verma, Prog of Mis Megaline
Enterprises, D-282, Focal Point, Phase-8, Ludhiana. The complainant is also engagead in the same work
and business as the industry in question.

And whereas, without complete report of Excise & Sale Tax Department and witheut complete
5 of 2l dyzing/ washing machinery, the exact dale of start of Dyeing/vashing unit by the industry cannot
And whereas, the industry was granted consent to operate under the Water Act, 1974 valid upto
3062375 for Zero Liquid Discharge {ZLD). :

And whereas, the indusiry was granted authorization under the Hazardous and other Waste
Rules, 2015 valid upto 30.06,2027 for hazardsus wasle of calegory 5.1, 33.1 8 353

And whereas, Sh. SL Verma hes filed a complaint against M/s Sumil knlt fab through Sh. Sant
Baltr Singh Sichewsl MP and a commilee is consfituted by competent autharity of the Board to enquiry
in the natier. The commiltee has submifled the report and raised some observation as par below:-

1. There is no account of 2023 KL, Whereas, the effiuent may either be directly disposed off after
the ETP plant fo MC sewer without evaporation to save tos! of energy involved In evaporation.
2. There is possibility of unmetered water source from where the water s taken for processing
activities but is not accounted in records.
3. RO is not functioning propedy and efficiently and there are chances that the industry might be
discharging its treated effluent withoul reusing in the process.
4, [t Is neither feasible not advisable 1o use trealed efMuent with such a high TDS of around 1300
ppm for boller feed or for dyeing/washing process a3 it will affect the boller infrastructure as well
as affect the quality of produtt baing manufactured by the industyy.
The possibility of discharge of efiuent through llexible plpe from ETP or RO plant can't be ied
aut.
. The Induslry is nol reating whole of the effluent hrough RO plant and about 2026 KL of effiuant
was found unaccounted. Hence, the quantities of RO reject will be much more as compara to 658
KL as recorded by the induslry.

7. The hazardous waste of cul. 33.1 were found scaltered hare & there snd no recard was
maintained.

. The indusiry has nol provided proper display board oulside the hazardous waste storage room
88 only a computerized paper is pasied there,

9. The indusiry has falled 1o submit any record of bills or documents to ustity he regular and perlodic
mmm plant. Further, no bill regarding chenge of membrane or RO plant was

1C. The industry has not complied with the condition of consent for providing automatic dosing
arrangement for oplimum chemical / coagulanis in Its ETP instead of manual sysiem,

-
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It has been apprahended 1
hat
cewer throuigh tollels, domestic effluent of the Industry might be discharged into
And whereas, the industry is not complying with
; the condiions of bonse
sustry under Water Act, 1974, and authortzation grant n to operate granted to
:1015. pranted under the Hazardous and other Wasta Rulas,
And whereas, the Industry was

Issued notice ws 33-A of the W,
\ : ater Act, 1974 as wall
couse nofice for revocation of consent to operate under the Water Act, 1074 and rm;g:‘y:{

suthorization under the Mazardous and other Wa

with hearing before Chairman of the Board or 2s.g?z?ﬁg:’;vzs:;na::m;:ﬁ':Lll-tnd'ls:wm -
1. The consent to operate granted to the industry under the Water (Prevention & Cantrol of Pollution)

Acl, 1874 and authorization grented under the Hazardous and other Waste (Management &

Transboundary Movement) Rulas, 2016 be revoked,

The directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1874 be confirmed

for closure of the Industry and disconnetlion of slactric connection.

3. Allthe D.G. sets existing In the premises of the industry be sealed,

& A reminder be issued to MCL i continuation o letler no. 163 dated 11.01.2021 and lo Assistant
Excise and Taxation Commissioner, Excise and Taxation Department, Ludhtana in confinuation
to lelter no. 165 dated 11.01.2021 to intimate the date & year from which the Indusiry Is doing
dyeinghwashing process.

5. The amount of Environimental Compensation be calculated after receipt of reply from MCL and
Exgise and Taxation Department, Ludhiana. )

& The Environmental Englneer, Regional Office-1, Ludhiana shall verify the year wise instaliation /
aadition of machinery by the lndustry and pursue the matter with MCL and Excige and Taxation
Department for early response.

And whereas, the proceedings of personal hearing held before the Chairman of the Board on
25.04.2024 has been conveyed to the industry.

Andwhereas, the consent to operate granted to the industry under the Water (Prevention & Contrel
of Poliufion) Act, 1574 has been revoked.

Now, therefore, the Chalrman of the Board, in-exercise of the powers conferred upon it, ws 33-A
of the Water (Prevention & Control of Pollution) Act, 1674 as amended in 1988, having been fully satisfied
that it is 2 fit case to order the closure of the industry and hereby directs as under:-

1. That the indushy vill dismantle and remosa &it sutlets and step forthwith discharging its trade
efuent into sewer or drain or through:any other mode.

2 That the industry will not reslart any process unless all necessary water poliuticn control measures
are taken 2nd concentration of various poliutants inils treated (rade efiluent conforms to the effiuent
standzrds lzid down by the Board for sush discharges.

3. That the industry will not restart discharging effluent until it obtains the consent of the Board uls
25126 of the Waler (Prevention & controf of Pollution) Act, 1874 as amanded in 1988.

4. Thal Punjab State Power Corporation Limited (PSPCL) authority is directed to disconnect the
supply of electricity available to the industry.
in case of fallure 1o comply with the above said directions, you are Hiable for action ws 41 of the
Water (Prevention and Control of Pollution) Act 1874 as amended in 1988.

Senlor Emgagglneer

Endst. No, _ or & On behalf of Chairman of the Board

A copy of the above is forwarded fo the Environment i \pun[ah Poliution Contral Board
Regional Office-1, Ludhiana for Information and to submit compliance ' g e :
seal E of the directions.

all the D.G. sets existing In the premises of the industry. pl ons. It is requested lo

Senlor Envils_nm&ntal Engineer
For & On behalf of Chalrman of the Board

‘Scarmm i Cartizannm
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PUNJAB

a2 PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana
Tele Fax:- 0161-4673789  Website:- www.ppcb.gov.in  email:- ppcbzo1ldh@gmail.com

No. 2 So\Y Regd./Speed Post Date ) 9| Y2
0

/4e Chief Engineer (Operation),
Punjab State Power Corporation Ltd.,
Ludhiana.

2. The Superintending Engineer (Distribution),
Punjab State Power Corporation Ltd.,
Ludhiana.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974— M/s Sumit Knit Fab, B-3, Industrial Area-A, Extension, Ludhiana.

The Competent Authority of Board has decided to issue directions u/s 33-A of
the Water (Prevention & Control of Pollution) Act, 1974 for disconnection of electric
connection available to the industry/ premises, with immediate effect. You are, therefore,

directed to comply with the following:-
"That the authorities concerned shall disconnect the supply of electricity

available to the subject cited industry/premises with immediate effect.”

In case of failure to comply with the above said directions, you are liable for
action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974.

. 294y
Senior Envifonmental Engineer
For & ©n Behalf of Chairman of the Board
Endst No. D
A copy of the above is forwarded to the Environment;kngineer. Punjab Pollution
Control Board, Regional Office-1, Ludhiana for information and to submit compliance report,
within 03 days. It is requested to seal all the D.G. sets existing in the premises of the industry

Senior Enviro}’mental Engineer
For & On behalf of Chairman of the Board

Endst No. Dated
A copy of the above is forwarded to M/s Sumit Knit Fab, B-3, Industrial Area-A,

Extension, Ludhiana for information.

Senior Environ?nental Engineer
For & On behalf of Chairman of the Board

ﬂ
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82" PUNJAB POLLUTION CONTROL BOARD
Zonal Office-1, E-648-B, Phase-V, Focal Point, Ludhiana

Tele Fax:- 0161-4673789  Website:- www.ppcb.gov.in  email:- ppcbzo1ldh@gmail.com
No. 2S04 Regd./Speed Post Date 2.9 | Y ‘2"1

To

1. The Chief Engineer (Operation),
Punjab State Power Corporation Ltd.,
Ludhiana.

o
(2./ The Superintending Engineer (Distribution),
Punjab State Power Corporation Ltd.,
Ludhiana.

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,
1974- M/s Sumit Knit Fab, B-3, Industrial Area-A, Extension, Ludhiana.

The Competent Authority of Board has decided to issue directions u/s 33-A of
the Water (Prevention & Control of Pollution) Act, 1974 for disconnection of electric
connection available to the industry/ premises, with immediate effect. You are, therefore,
directed to comply with the following:-

"That the authorities concerned shall disconnect the supply of electricity
available to the subject cited industry/premises with immediate effect.”

In case of failure to comply with the above said directions, you are liable for
action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974.

219y
Senior Environmental Engineer

For8 behalf of Chairman of the Board
Endst No. R0l A\
A copy of the above is forwarded to the Enviro rnent?a'l Engineer, Punjab Pollution

Control Board, Regional Office-1, Ludhiana for information and to submit compliance report,
within 03 days. It is requested to seal all the D.G. sets existing in the premises of the industry.

Senior Envirohental Engineer
For & On behalf of Chairman of the Board
Endst No. Dated
A copy of the above is forwarded to M/s Sumit Knit Fab, B-3, Industrial Area-A,
Extension, Ludhiana for information.

‘;
Senior Environmental Engineer
For & On behalf of Chairman of the Board
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